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IN THE CENTFAL ADMINISTRATIVE TRIZONAL, JAIPUR BENTH, JAIPUP.{
Wik b kk Lf))
Date of Decisione 17.2,95.
oA 72/95
NATHULAL eee APPLICANT .
V/s.

o o ss LESPOUDENTS .

€3]

UJNICH OF INDIA & O
CORAM:

HOM '3LE MR . GOPAL TRISHMA, MEMBER (J).
HOM'3LE M, O.P . SHARMA, MEMBER (4) .

For the"Appli-:ant ces SHRI M.M. BHARATHAN.
For the Pespondents ces ——

FER HOMN'BLE I'R. GUFPAL IMISHHA, MEMBER (J)_.
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Appliaant ¥Wathnulal, in thig application ufs 19 of the
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sdministrative Tribunzls aot, 1985, has -laimzd a
the rezpondents £o decide /dispose o€ the departmentasl appeal
dated 2% .9.92 (Annevarse 4-1), £iled by him agysinst the order

of hig renaoval from 3ervice

"2, We hawe hfard the learned counsel for the aprlicant .
3. Shorn of annscessary letails, it is pertinent to note

that the applizint had earlier 'filsd an Originzl applization

rivunal, challenging the ocddr removing him from
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service dated 22.,10.95, which was registered as QA 475/93 and
that zarlizr O, 3longuwith the MA for condonation of Az lay, was
dizmwmiszsed by a2 Divizion Rench of thiz Pribunzl Yy ordsr dated
16.2.23 . It was incambent upon the 2pplicant o claim a
direction to the respondents £0r dz-2iding the Aspartuental
apseal dated 75 .9.92 in that =e2arlier QA.

4. Thiz zibseguenk €3, heing a2abstantially in regard o
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the sama relizf, bhassd on the zame 2ausfz of action and the

controversy, i3 not maintainakla. It is, therefores, dismizszd
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at the stag Amizgsicn.
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in ) { GOFAL TPIZHMA )
) MEMBER (J)




